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grounds,. 	r t is cta ted that ex"cadre Posts of Fire 

Operators 	requ i re sorrie 	special ied qual if icati ons 

Candidates el I ibie for these posts are few and if 

they are appointed 	the situation may arise where a 

candidate having a better financial condition would be 

appointed on compass ion ate grounds which wou I d 	be 

v.ioi5tiVe of very object of the Scheme, 

7.. 	It 	is 	furthr 	stated 	that the case of 	the 

app! loan ta 	was 	considered 	twice 	butt hey 	were not 
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	the 
	c:.ommittee, 	out 	of 	which 	172 	cases 	have been 

recommended, 121 cases were rej acted and 172 fresh cases 

were. 	reconsidered. 	The criteria 	foil lowed is to 	give 

first 	priority 	to 	those who are 	living 	in indigent 

circumstances 	and having all children who are less than 

12 	years of agi 	and no other sourcee of 	livelihood and 

thereafter to those who have minor children 	less than 	18 

years of age and no othe... ...ource of employment 
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con tentions of the parties and perused the material on 

record. The embargo of one year wa..i ting as laid down in 

the... 	( .y. 	 .. 	4.,. .,. 	L. .............-, .4 	.ix 	. 	.1 .., LII... 	L/JI 	I 	II 	I 	,.LI.,./4 in 	.4.. 	iii.... I)L 	ii 	IlL/i] I IV..,. 	i 	L. 	/ll 
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extll1ded to two years in dese.....'ing cases as a 	rrL'iew,. 

The afL....esald clan ficaton relates back to the date of 
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issuance as such the same is applicable in the 

case of present applicants. 	i also find from the 

criteria adopted by the respondents that Govt.of NCT of 

Delhi which comprises of various departments, has been 

treated as a single unit for recommending the case for 

compassionate appointment. This criteria is not being 

followed by various departments uniformly for 

consideration of compassionate appointment which 

( 	inter-alia, includes Delhi Fire Service as well. 	On 

consideration for compassionate appointment, it is to 

ensure that each department should be benefited in so 

far as the claim for compassionate appointment is 

concerned within the ceiling of 5% quota. 

9. 	In the result, for the foregoing reasons, I 

earnestly hope that the department would review the 

criteria so as to have the representation of all the 

departments for compassionate appointment. OAs stand 

disposed of with a direction to the respondents to 

consider the claim of the applicants for compassionate 

appointment as per the Govt.of India instructions 

1- (-\ r c 	rv 4 	3 .- eunLa1neu n JJL'roi 'Jr uaLeu .)..i... 

Let a copy of this order be kept in Oh 3320/2002. 

(Shanker aju 
Member (J) 
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